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n~tices and free Crples ~f this »;ﬁeﬁ se
given t~ leamed crunsel for the Apslicant
and Mr.R,C, Rath,learned Standing Crunsel
f~r the Railways;en whem a cepy ~f this

~n,A, has oeel served,

—~"  Memeer(Judicial)

Order dated 29.6.2004

Heard Shri N.R.Routray, learned counsel
for the applicant and Shri 0.N.Ghosgh, learned
Addl.Standing Counsel appecaring on behalf of
the Respondents.

Applicant claims to be the casual
Khalasi under the Railways since 1966 and
reengaged in 1975 by placing his name in the
live casual register., He has claimed that he
has been given temporary status w.c.f. 1.1.1981
and taken to regqular establishment of the
Railways with effect from 25.9.1987 and,
ulthnately'raced retirement from service w.e.f,
31J2.1996. It is the case of the applicant
that whereas other casual Khalasies engaged
with him (who were also conferred with temporax
status wee.fe 1.1.1981) got the benefit of
ante-cated regularisation w.e.f. 1.4.1973,
xhix he has been deprived of the said benefit
and thereby he has been discriminated.apat
In’ this regard, the applicant has arragened
Res., Nos. 7 and 8 (vig. S/8hr H.H.Mohapatra
and A.Sarangi, respectively) in the present
O.A. as an instance.

It is the admitted position that
the grievances of the kind as raised by thgzk
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applicant in this O.A. are being examined by
the Railways by setting up a committee (Para-6

of the counter). In the aptness of things, it
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would be pradent if the grievances/as raised

by the applicant in this O.A. are remitted to

appropriate Committee for being examined and
I am sure that the said Cogmittee will also
look into the allegation of the applicant with

regard to discriminatory treatment meted out

\b/C{)L’Z ~ ~| t© him by the Respondents, Ordered accordingly.
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. liberty is hereby given to the applicant to
A ﬁ/ ‘wﬁt” put up a consgolidated representation before the
‘ Respondents within 15 days hence and, in the

circumstances, the Respondents will be well

advised to put up the matter before the

’);
1A¢w4 ﬁ‘*’?r Committee constituted for the purpose and
\ -
take a ¥inal view over the matter under
o I — St- Lot ) s ©4F intimation to the applicant,
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